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D. Purkayastha, JM , o .

| Heard the learned advoc.a"tes‘of both - the parties. This
MA has been filed by the vapplicant _seeking'_ for : an interim order
directing the respondents to consider thé‘case of the applicant for
the:ptirpose of‘ promotion to the cadre of TES Group 'Bv' from t.he post
of Jr0. It is found that the épplicant is claiming vseniority over
ther_officers Qhose ACRs have been called for by the Department for
" consideration by a notification dated 29./1.19_99, Annexure/J to the
MA. But in the>'origina1 application the ‘applica'nt has sougﬁt for
correction of the s_eniority'as_ Vassigned by the Departmeﬁt in respect
of the applicant. So, unless the orlgl'nal applicai:iori is heard, the

’ b & hA e ma

present MA cannot be considered%for granting an interim order of
injunction, as prayéd for because ttb;t will be prejudging the case
before its hearing. In view of the aforesaid circumétances"we Ahold

.
.that the fate of the applicant will be decided on the merlts of the
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orlglnal appllcatlon. If he_ succeeds in that appllcatlon, hi %ntece.&i;
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will._be_ protected. 7 With this ~observation MA is dlsposed of. OA is

fixed for hearing on 12.11.1999.
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